N\ -

m

N THE CEMNTRAL AUMINISTRATIVE TRIBUNAL, JAIRPUR SEUICH, JATPIR.

\ . Date of Dicision: 20,7.94
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For the Respondents oo PR
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Argplicant Lawmi 1larain Sharms has filed this applicskticn
n/s 192 of the Administrative Tribunals Act, 19285, challenging the
impagned order 3 abad 12.5.94 (Amnnevues A-1) read with ths order
dated 12.5,%1 (annewure 2=2) to the erxtent it Ccustg him from 2ervice
in ths post of Extra Departmental Branth Pozt Master (for shork
EDEEM). He haz zlzo prayved for s dirsction t2 the respondznts
tIoel £ 3 +o gllow him to‘cgntinue o the aforesaid post as alsao
£or = Adrsecticon to pegularise hiszs zervicas with &1l conssequential
benzfitz. Ther:s is snother prayer for = Jdirection to the
regpondents 110.1 £ 3 not £2 continue the respondsnt 110.1 o the

post held by the aprlicant. o

2 We have hzard +he learnsd counszl for the Zpplicant =nd
have gons through the records of Lthe case.
3. The applicant states that h: was duly sel=cted omr

appodintment on the post of EDEPM vide order dake

19,12,.91., However, he continusd o zerve till

)
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the impugned ordzr dsted 12.5.94, by which his sarvice wa
terminated. The contention oFf the lecarnad ccunssl

for the appli-
cant 1z that the action of the respondernts o.l to 3 i not
sugtainable zince his services wers terminzted Lo male roorn for
the rszpondent lc.d, b was asoomncdated in the post. Ik is
further contended thst the order in guestion was passed without
giving any show-cause notice or without affording any opportuanity
of hearing to the applicant.

4, It iz ohwious from a2 peruzal of the records that the
rezpondant Ho.d was reing £d in service as EDERY, lased
(Mandrail), Distt., Sawai Madhopur, £xllowing the d

by this Beznch of the Tribunzl in A 124/23, decided

v

The apooinktment ©f the aprlicant had been made on orovisiona
temporary basis and it waes liabtde £o Le terminated at any

without zny noti
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